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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THURSDAY, THE TWENTIETH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 397 OF 2026

Writ Appeal under clause 15 of the Letters Patent Appeal Against the order
Daled -3011212025 in Writ Petition No.16734 of 2022 on the fite of the High Court.

Between:

Endowments Department Rep. by its Assistant Commissioner, Ranga Reddy
District at Dharmika Bhavan, Boggulakunta, Hyderabad

...AppellanU3'd Respondent
AND

1. M/s. Venkateswara Silk Mills, Rep. by its Managing partner, Dharmendar
Kumar Goyal, S/o. late Raghunath Mal Goyal, Aged about 54 years, Occ-
Business, Rl/o. H.No. 7-4-153, Gaganpahad Village, Rajendrangar Mandal,
Ranga Reddy District

...RespondenUWrit Petitioner

2. State of Telangana, Rep. by its Principal Secretary, Revenue Department.
Telangana Secretariat, Hyderabad.

3. The Deputy Collector, and Tahasildar, Rajendranagar Mandal, Ranga Reddy
District at Attapur

4. Sri Ramachandraji Temple, Satamrai Village, Shamshabad mandal. Ranga
Reddy District, Rep. by its Executive Officer

(R2 to R3 not necessary party in this petition)

...RESPONDENTS



l.A. NO: 2 OF 2026

Petition under Section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the orders passed in W.P.No 16734 of 2022 dated30-12-2025.

Counsel for the Appellant: SRI BHUKyA MANGILAL NAIK,
GP FOR ENDOWMENTS

Counsel for the Respondent No.1: SRI SRINIVASA MURTHY CHEEDELLA

Counsel for the Respondent No.2 & 3: Gp FOR REVENUE

Counsel for the Respondent No.4: SRI CH. SATISH KUMAR

The Court made the following: JUDGMENT



- IN THE HIGH COURT FOR THE STATE OF ELANGANA
AT HYDERABAI)

THE HON'BI,E TIIl] C}III]T'JUSTICF SIII APARESH KUMAR SINGH
ANI)

.I'I{E HON'BI,E SRI JITSI'IC[ (;.M.MOHIUDDIN

WRI'I'APPEAL No.397 OF 2026

Dated: 20.08.2026

Between:

Endowments Department,
Rep. by its Assistant Commissioner.
Ranga Reddl District at l)harrnika []har an.

[ioggulakunta. [{yderabad.
...Appcllant

And
M/s. Venkateswara Silk Mills.
Itep. by its Managing Partner. Dharmendar Kurrar Coyal,

S/o.late Raghunath Mal Goyal. Aged about 54 years,

Occ: Business. R-ro.H.No.7-4- 153, Gaganpahad Village,

Rajendranagar Mandal, Ranga Reddy District and 3 others

. ..Respondents

JUDGMEN't:

I-leard Mr. BhLrkya Mangilal Naik. learned Government Pleader lor

Ilndowrncnts Departrnent. appearing lbr the appellant and Mr. Srinivasa

Murthy Cheedella. learned counscl appearing lor respondent No. l/writ

petitloner

2. Though respondent No.4-Iemple is represented, no one appears on its

behalf today



-r-
2

l. lhc learrcrl ririL ( ()rr-t h) thc irnpuencd.rdcr cliited 30.12.2025 passecl

in \\ .p.\s. 16, l-l .l- lt)ll liled hr r.cspondcnt No.l.,rrrit petitroner has set

asiilc rhe procccdin-es dated 06.09.2016, r.vherebl' rnutation ordcrs uere passerl

in lli"or-rr o1'r'csp.nde,t No.4 in rcspcct of the sub.icct propert). on the grounci

ol'rolatior ol- principles ol'natural .lustice^ whilc renranding the matter to thc

colrlpctcnt aurhoril\ to pass approp.iate orcers alter notice to the appcllant.

resrondent \o.-l and an\ othcr inlerested partics. purportcclll. under Section

5(.1 t trl tire lclarqana Riglrrs i, l-arrd ancl pattadar pass []o.ks Act. l97l (ior

sir,'rt. 'Rt )R \cl /.

4. c)n the pa. of the appellant-Endowmerlts Dcpanment. i1 is conterded

that tiie sub.iect propert\ is under litigation belorc the Encr.wrne,ts l'ribunal.

rrircrcin thc u ril petitioncr is also a parly. Therefbre, the mutation

p'or:ccdings co.ld not harc been car|icd out in respecr of the endcrvrnents

prl)l)crl\

subiJct propertv is not an agricultural Iand. but rather declared as an induslrial

zonr. as per thc Gazcrtc Notification dated 2g.03.2000. Therefore. the

mutiltion could .ot ha'e lrccn a ou'ed in fhvour of 
'esponde.t 

No.4-1 e,rple

Morr:over. rhe or.dcr oi thc learned Lokavukta. ,"r.hich was the basis lbr

l-carncd rrrLrIscl ror rc5ponclcnr \o.l * rir pctirioncr submits tl)at thc

passirrg. the ,lLrration or.cicr. has been set asidc h1 a Dir ision Bench ol. this

coLtI r'rdc or.rle I daretl 09 0.t.l0l I irr \\,.i,.\o..1.1.1g 01. 1()17. .l.hcrclirrc. 
thr:



,-

proceedings dated 06.09.2016 ought to have been set aside by the learned writ

Court straightaway without rerranding the matter

6. In view of the aforesaid facts and circumstances, though the impugned

order dated 30.12.2025. insofar as setting aside the proceedings dated

06.09.2016 issued by respondent No.3-Deputy Collector and Tahsildar.

Rajendranagar Mandal. in respect ol'the sub.iecl propert). does not require

interf'erenoe in view ol the f-acts and oircumstances recorded herein above. we

are of the view that there is no reason to remand the matter to the competent

authority to pass appropriate orders under the provisions of the ROR Act.

7. The Writ Appeal is accordingly allowed in part in the manner indicated

abo"e. l-here shall be no order as to costs

Miscellancous applications pcnding. il'an1. shall stand closed

SD/- K.SRINIVASA RAO
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HIGH COURT

DATED: 2010812026

JUDGMENT

WA.No.397 of 2026
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PARTLY ALLOWING THE WRIT APPEAL
WITHOUT COSTS
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